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POST-GRADUTE INSTITUTE OF MEDI-
CAL EDUCATION AND RESEARCH,
CHANDIGARH (AMANDMENT)

: BILL*

(Amendment of Sections 3, 5. etc )

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Sir [ beg to move for leave to intro-
duce a Bill further to amend the Post-
Graduate Institute of Medical Education and
Research, Chandigrah, Act, 1967.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill further to amend the Post-Graduate
Institute of Medical Education and
Research, Chandigarh, Act, 1966."

The moticn was adopted

SHRI SHRI CHAND GOYAL :1

introduce the Bill.

MR. DEPUTY-SPEAKER : I find that
Shri Devgun is absent. Shri Goyal.

CONSTITUTION (AMENDMENT) BILL*
Amendment of article 16;

SHRI SHRI CHAND GOYAL (Chandi-
garh) : I beg to move for leave to introduce
a Bill further to amend to Constitution of
India.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted

SHRI SHRI CHAND GOYAL : I intro-
duce the Biil.

SRAVANN 9, 189 (SAKA)
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CEILING ON PROFITS BILL®

st wre wm oA (faeeft wER) @ &
sear $391 § 7 wfaqr amafes 0@,
=TqTfeE deaqral, ITFAT A1 & any oY
ufgsan drar faffaa w30 A sqaear
e g1 fqugs 1 9w F w7 FAfa
& S |

MR. DEPUTY-SPEAKER : The ques-
this is :
“Thnt leave b= granted to introduce a
Bill to provide for the fixation of ceiling
on profits, of certain business houses,
concerns, underiakings, ctc.”

1 he muiion was advpred

st waT Wi T & fadas 5
FEIE |

CONSTITUTION (AMENDMENT) BILL*

(Amendment of article 366}

ot geqwa ey (wgrenier) o &
seara F31 § 5 aea & dfqam i ot
doteT $53 Aty fa9as ) m w A

wgafa & a1y

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce a
Bill further to amend the Constitution of
India.”
The motion was adopted
st grawg gare : § faEgs w1 4w
FETE |
CONSTITUTION (AMENDMENT) BILL*
(Amendment of Seveoth Schedale)
o |awT wATT  (Agraenig) ¢ 4
SR F@r g f&5 W o wfasm ¥

AW GMET F9 a1 fa3qw #Y 39 7@
&Y sgafa € oy
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MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce a
Bill furtber to amend the Constitution of
India.”
The motion was adopted

st g wa@ : & fadgs & ag

FETE N

16.05 hrs.

CONSTITUTION (AMENDMENT) BILL-—
Conird.

(Amendment of Article 164

MR. DEPUTY-SPEAKER : The House
will now take up further consideration of
the motion moved by Shri P. K. Deo on
the 24th April, 1970  Shri Manubhai Patel
was on his legs on the last occasion. He is
absent,

SARVASHRI SHIVA CHANDRA JHA
AND E. K. NAYANAR rose

MR. DEPUTY-SPEAKER : So many
Members from the wvarious parties have
spoken  The time allotted for the Bill was
1§ hours and we have already taken 3 hours
and 39 minutes. Anyway. I shall allow
Sarvashri Jha and WNayanar. After that let
this come to a conclusion.

=it fraeex W (wgaEr) @ SuTens
agrem, & g fadww w1 7w wxar g o
W fadas § st flo Fo YT aga & i ¢
“Within a week (i) after the results of

each general election or mid term
elections in a State are published, or (ii)
after the office of Chief Minister other-
wise falls vacant, the Governor shall
summon the Legislative Assembly of the
State to elect the Leacer of the House

who shall be appointed by him as the
Chief Minister.”

D RLE RS
“The ‘Leader of the House' means
one who commands the absolute majority
of the House for which a second or &
third ballot may be held, if necessary,
until the absolute majority is obtained.”

JULY 31, 1970
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